
• 

• 

' • 

\ .. 
\ - <;3 

I 

CENTRAL Aml Nl=>ffiATlVE 'fRIBUNAL 
ALLAHABAD BEN:fH 

ALLAHABA.D 

Original Application N;), 670 Q..f. 1994 

Reserved 

Allahabad this the 3~day of ~+-.L998 

Hon• bl e Mr. ;i, K. Agrawal • Me!DBl1 er ( J ) 

1. Chaubey Lal ..)On of ~hri Datadeen, 

2. Ralll Dhani ~to .:>hri Jhurai, 

3. Jagdev S/o ~hri Ram Kishore, 
4. Ham Bilash :;;/o Shri Kalika • 

• 
5, ~ohan Lal :;,jo ~hri sunaer Lal. 

6, H~ Chander S/o ~hri Moti Lal. 

7. Rad hey Shy a1n ;j/ o .;ihri Bawal, 

8 , ~handra Bali .';)/ o .';)hri Raj Nar~ino 

9" Raj endra :;;/ o ~hri Py are Lal. 

10 , Mo ti Lal ;,/ o ~hri Jag dev. · 

11. Indra Pal ~/o =>hri Ram Khelawan. 

12. Ramdeo ~/o .:>hri Charai . 

13 . ~hyam Lal =>/o .::>hri Jokhan Lal. 

14. Ram Lal ~/o ~hri Srinath. 

15. Pati Raj ;j/o ~hri Jag Bandhan. 

16. Dasha Ram S/ o .:>hri Ham Newaj. 

l 7. ·Bh\lwar .:;/ o .:>hri Hub Lal. 
18, Rarn Lal ¥0 ..:>hri Ram Kishun, 

19 • .:>ita ham ;i/o ~hri Birju. 

20. Tirasu S/o ~hri Babu Lal. 

21 . Khalil ~/o ..:>hri Jamil, 
22. Brij Lal S/ o ~hri .flam Ki shore. 

23 . Bhola Nath ..:>/o ;,hri ~inath. 

24 . ham ~aran ~Jo ~hri .':>hambhoo, 
25. Nand Lal ~/o ::;hri Mata Deen • 

26 , Lachhan uhari :,/o ~hri Prabhu. 

27, Pancham Lal ~/o .:>hri Ganga Ram. 

28 . Kanhiya Lal :,/o .->hri h am Ki.shore. 

29. Krishna Prasad ..J/o ~hri Hinch Lal. 

30 . Hari Lal S/o Shri Ram 001.are. 

31. Girdhari S/ o .:ihri Amri t Lal. 

32. Ram .:>aran .';)/o .:>hri Achchavar. 
33. ~e c hd n s/ o ::;hri Rag hurai. 
34 . Chhabi Nath ~/o .:>hri Pitai. 
35, ~ama ~hankar ~/o ~hri Amar Nath. 
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36. Mohan ~al :;,f o Shri Sadri Prasad. 
37. Jamuna ;,/o ~hri Jagdev. 
38. Hari ;ihankor ~/o ;ihri Chbote Lal. 

39. Jwala Prasad ;,/o .Shri Ram Ugraha. 

40. Harish Chandra .;/o ~hri Hem Raj • 
• 

41. ~ukaru ;,/o ~hri Budhu. 

42. ;,ri Lal ;,/o .:)hri Daulat Ram. 

43. Hinch Lal ~/o ~bri Lachhan Dhari • . 
44. Racthey ;i/o ~hri tw\aO;}roo. 
45 . Chhote Lal ~/o .:)hri Jagannath. 
46. ;,hyam 1..al ;,/ o .:)hri UUkhi. 

47. Ramesh Chanct ~/o ;ihri Ram. 

48 . Ra dhey Shy am ~/ o .:>hri Bhav ~ ng h. 

49 . Ram Ratan ;i/o ;ihri Ganga Deen • 
• 

!:>O . Meg h .:)i ng h ~/ o .:>hri Unrao. 

51. Lalloo ~/o "'hri Ganeshi. 

52. $ri Ram .:)/0 .:>hri ham ;,umit • 

{ All are working uncter P&I.ma nent 'liay Inspector, 

Northern Railv1ay, Tundla. 

Applicants 

By Advocate ~ri . ' ,,,,,, .:)harm a 

Versus 

l. Union of InJia ov1ned and represented by l'brthern 

Railway, l\btice to be sezved upon the Di.vsional 

Railway Manager, Northern Railway, Nawab Yusuf 

.l:ioad, Allahabau. 

Respondents • 

By Advocate ;iri V. K. Goel 

' 

By Hon'ble Mr. 5 . K. Agrawal , Member ( J ) 
In thi s O.A ., the prayer of t he applicants is 

that the .necessary direction:, ee given to the respondents 
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to arrange the payment of Daily Allowances , t.U.l eag e Alloi,vances, ' 
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Wages of leave periodeand joiniD;;i time without arrt loss 

of time and also to allow interest at the rate of 18% 

per annum on the ammunt due till the date of actual ~ 

payment. 

In brief the tacts of the case as stated by 

the applicantl:> are tr1at the applicants are working as 

. . 

0 

regular Gangrnan unJer Permane-nt rvays lnspector(for short 

P.v:.I. ), N:>rthern Railway, Tundla under the administrative 

control of Divisional Railway Manager, N:>rther n Railway, 

Alla ha bad and headquarter of these · applicant~ is at 
a 

Firozabad. It is aubmitted that all the applicants who 

\vere previously wor-king under the DJ .Chief Engineer(Const.} 

Northern Railway, Allahabad,v~ere transferred on administra­

tive ground vi de transfer order no.37-E/ Df .cEJC) AL.~. dated 

13.10.1992 to their parent division and weFe ~ posted to 

work un...ter P.w.1., Northern ltailway, Tundla, the overall 

incharge of this unit with headquart t r at Firozabad .under 

the Permanent ~~aY Ins pector, N:>rthern Railway, Firoaabado 

It is submitted t~at as per order and direction of P.w.r. 

Northern hailway, Firozabad. the applicants were petforming 

hailway work pertaining to Railway Track between Makhanpur­

Tundl a-hirangaon hailway ~tation from their headquarter at 

Firozabad within the ra~us of 26 km. from their headquarter 

at Firozabad for which they were i ssued necessary Rail way 

Outy Passes to cover the journey and they were also marked 
... 

accordingly in the Muster Roll maintained for this purpose. 

The ref ore, the applicants ar'e entitl ed for payment of daily 

allowanc e s as per pPovis.ion of Inaian fiailway Establishment 

Code. Volume II for each aay on which they were deputed/ 

order e d to perform duty beyond radius of 8 kms . from their 

headfiuarter. lt. is submitted thdt applicants were orctereq/ 

directe d to perform their duty from Firozabad to ~Aakhanpur 

••• pg .4/-
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Hirangaon ana Tundla beyond ... a radium of 8 kms from their 

heaaquarters frequently in the month of January, 1993 an~ 

February, 1993 and they were actually per~ormed the duties 

which was duly verified by their Sr.Subordinate Incharge 

i.e. P.w.I., f'.klrthern Railway Firozabad. TheEeafter, the 

applicant submitted their claim for 'UlilYMAllowance for the 

month of January, 1993 and February, 19Y3 on prescribed form 

of .. Travelling Allowance Journal" in the oftice of their 

:;r.Subordi nate I ncharge i.e. P. w. r. Northern Hail way, 

Firoaabad in time.for checki~/ve~ifkcatiorysignature 

and onv1ard submission for arranging payment to the appli­

cants. It is submitted that they have preferred the claim 

of ~.24,474.00, but despite of effor~s, request and reRre­

sentat~ons, the payment could not be made to the applicants 

so far. It is. therefore, requested that necessary directions 

be given to the respondents to arrange for early payment of 

daily allov1ances to the applicants with interest at the rate 

of 18% per annuno 

3 . The counter-affidavit has been filed by the 

respondents. It is sta~ed in the counter-affidavit that 

i n the year 1992-93 an economic-derive was launched to 

prevent the excess expenditure to control the budg eUo 

Therefore, the I. ·A• bills as submitted by the applicants 

were excessive.ly charged and accordi~ly the same were 

returned to the applicants to correct the amount by reducing 

the same but , neither the applicants reduced the amount 

nor submitted t ee bills to Permanent WaY. Inspeil'ctor, Firozabad. 

Most of the applicants somehow lost their original I.A.bills 

and reported the same to be stolen. Various reminders were 

given to the Class IV emplO}'ees workin:.J under the P . ~1.I ., 

Firoz.abad including the applicants to submit the T.A. bills. 

but they failed. lnste.ad of submitt~ the T.A. bills, they 
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have approached the Tribunal by the present O.A. However, 

in the meanwhile, the a pplicants have ' submitted the dupJ.icate 

T ·A· bills which ha'$e al ready been submitted to . the Division-
• 

al Heaaquarter for condonation of delay in submitting the 
• • . 

I.A. bills by the competent autho.ni ty A.E.N., Firozabadt 

letter dated 22.12.1994. It is also submitted that transfer 
• 

allowance> of the applicant s have already been paid to the 

applicants on ,l4.2.94. Therefore, on the basis of the 

avermen"ts ma-:ie in the counter-affiaavit, the respondents 

have requested to dis1niss this O.A. with costs • 

. 
4. The r,joinder has also been filed by the appli-

cants. In the rejoinder. the applicants have denied the 

returning of bills ey the applicants .and also denied the 

f aot thnt the applicants have filed the duplicate bills 

and claimed an amount of ~.23,763/• with 18 % per annum 

compound interest. 

5. Hearct the learned lawyer for the applicant an!:i 

learned lawyer for the respondents and perused the whole 

recorct. · 

6. Lean.red lawyer for the applicants has submitted 

that all the applicants are entitled to get daily allowances 

\-vi th interest as claimed by them. Therefore, the respondents 

be directed to make the payment of daily allowances within 
• 

the specified period with interest. • 
On the other hand, the 

learned lawyer for the respondents has submitted that 

initially the applicQnt s ubmitted excessive amo unt of bills, . 

the refore, those bills were returned to the applicants 

with the direction to i ile,lthe bill for the co.Drect amount 

but the applica nt s did not submit the bill s..after correction 

in spite of reminqers. There ft r th i · a e , e app icant s s ubmitt~d 
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duplicate bills which were forwarded to the concerned 

authority for condo nation of delay ahd to complete nece­

ssary fonnalities, therefore. the delay in payment of bills 

is not due to the responctents but is due to the applicants. 

7. I gave thoughtful consideration to the rival 

contention of both the parties and perused the whole 

record . 

8 • The lst ter dated 22.12.1994 makes it very 

specific that initially ipplicant s have submitted T .A. 

bills excessively charged and they were returned to the 

applicants to reduce the amount. In this letter, there 

is a mention that original T .A. bills were stolen from 

the bag of employees and despite various reminders given 

by P.~·;.I., Firozabad, the employees coula not submit the 

I . A. bills to P.V~.I., Firozabad anJ, thereafter, they 

submit the dupli cate I.A. bills. Therefore, those T.A. 

bills were forwara ed to the Civil ~uperintendent Engineer 

Northern Railway for condonation of aelay and to comple~e 
other formalities for payment of these T.A. bills. Tne 

°fQtal amount of T.A. bills in this letter is mentioned as 

Rs .19 , 08 7-00. J.t is very strange that no payme nt has been 

made so far .to the applicants although more than 31 years 

have passed for whic h there is no explanation by the res­

pondents. Therefore, in my view the applicants are entitled 

t o interest for non-payment of these T . A. bills atleast 

w.e.f. 0 1.4 .1995 till the actual payment is made. 

__:.:...----- 9 . Therefo.re, this O.A. is allo\ved and respondents 

are directed to pay to t he applicants Rs. 19,087-00 as per 

details give n in anneaure R-1 of the t'lritten Reply, within 
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3 months from the date of passing of this order. The 

applicants are also entitled to interest on this amount 

at the rate of 12% per annun from 01.4 .1995 till the date 

of actual payment. No order as to costs. 

/M.~./ 
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